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Hon'hle ¥r, Mactcicz L1, Mzhita, Vize=Chaicoman
Haon'ble Me, G.EB, Sharmz, Administrative HMenbar
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zw thaot this comminication was in fack s wiece o
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atdainst the applicant by meworandum dated 9,7,15%24
(Armerurs A=2),  On concluzion of these procezdin
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imposing cenalty o

ordsr dnposzing mingr penalty of withhelding «f the next
increment dus oo 00 3 pericd of cne wvoar

withoat cumulative sf{fzch vas wazsed, vide Annzinre 2-5,
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through Anreraire 2=7, which is the commnicatio

Ly the aprlicant o

directly Ly the appliscent: o thz zsppellate zuthority, We

when e has alsc endorzed & copy theresf to ths authority
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sggrizvad hy adverse remarhas is entitled ©o prefsr

t> Lhe suthority competent to tzks & wview skbouit the

maintzinalbility or otherwise of the adwvevae remarkta, The
Adizciplinary procesdings initiated against the asplicant
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( D.L. MSHTA )
Vice-Chairman




